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GOVEHNMENT OF ARUNACHAL PFIADESH
LAW, JUSTICE AND LEGISLATIVE DEFARTMENT
ITANAGAR

NOTIFICATION
The18th December, 2007

No.Jud-10/2006.— In exercise of the powers conferred by' the proviso to Article
309 read with Article 234 of the Constitution of India, the Governor of Arunachal Pradesh,

in consultation with the Gauhati High Court, is pleased to make the foltowing rules further
to amend the Arunachal Pradesh Jucicial Service Rules, 2006.

Short title &
cormmencement

1. (1) These rules may be called the Arunachal Pradesh Judicial Service (Amendment)
Rules, 2007. ’

(2) Tney shall come ints force with immediale effect.

2. In serial No. 2 of the Table to the rule 7 of the Arunachal Pradesh Judicial Service

Armendment of
Rules, 2006 (hereinafter referred lo as the Principal Rules) :

Table lo Rule-7
(I he entries in- Column () shall be substituted by the following entries :

"By Promolion from the cadre of Grade-i] selected by ihe High Couit on the

basls of criteria indicaled Schedule-C failing which by.direct recruitment on

the basis of the aggregats'marks/grade secured in a coimpetitive examination

conducted by the High Court as specified in Scheduly-B".

the entries in Column {47 shall be substituted by the following entries -
(i) "(a) Promation :

Musl have been in the cadre of Grade-Iil for

a period of nol less than five
years. '

(6) D/Recruitment :

(i} Must be holder of degree in |

aw granted by a recognized University
established by law in India,

(i) Musl be praclicing as &n advocate in Courls of Givil and Criminal jurisdiclion

on the last dale fixed for receipt of applications and rrust have so practiced
for a pericd of nol less than 5 (five) years as on such dale, and

{iii} Must not have completad, as on the fast date fixed [or receipt of applications
40 years of age in the case of candidates belonging to Arunachal Pradesh
Scheduled Tribes and 38 years in the case of others”,
3. In the Principal Rules in rule 10 ] Amendment of
(i) the existing sub-rule (1) shall be deleted : ’ Ruie-10 .
(i) the existing sub-rule {2) (i) to (vii) shal be renamed as :;ub-rule (1) (i} to (vii)
(il the following shall be added as sub-rule (2) :
"(2) All vacancies in all {
recruilment, as may be, s
mentioned in Schedule-F"

jrades of service either by promotion or direct
nall be filled up in accordance with the schedule

4. After the Schedule-E. the followirg Schedule shall be inserted; namely - Addition of

new Schedule

i
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“SCHEDULE—F ’ ’

A. For filling of vacancies in the Cadre of Grade-l in respect of -

{8) twenly five ber cent vacancies to be filled by direct recruitment from the Bar, and

{b) twenly five per cent by promotion through limited compslitive examination of Civil Judges
(Senior Division) having not less 1han live years of qualifying service.

—_
Sl. No. Description ' Date
1 Number of vacancies to be notified by the High Court, . 31st March’

Vacancies to be calculated including :

(a) exisling vacancies,

()  fulure vacancies thal may arise within one year due lo retirement

(c) future vacancies thal may arise due 10 elevation lo the High Court,
death or otherwise, say ten per cent of the number of posts,

{d) vacancies arising due to deputation of judicial officers to other
depariment may be considered ag lemporary vacancy.

2 Advertisemenl inviting applications from eligible candidates 151h of April
3 Last date for receipl of application 30th April
4 Publication of list of eligible applicant. 15th May
List may be put on the website. ,
5 Despatch/issue of admit cards to the eligible applicants. 16th May 1o
15th June
5 " Wrillen examinalion. Writlen examination may be : _ © 30th June
(a) objective questions with multiple choice which can be serutinized
by the'compuler : and ‘
(b)  subjective/narralive.
7 Declaratiori of result of written examination, 16th August
(a) Result may be pul on the website and also published in the Newspaper.
(b) Therstio of 1:3 of the avajlable vacancies (o the successful
candidates be malintained.
8 Viva Voce 15t September to
7th September
9 Declaratior of final select listand communication to the appoinling authority 15th September
(a) Result may be puton the website and also published in the Newspaper.
(b)  Select list will be published in order of merit and should be double the
number of vacancies notifiad.
(¢} Select list shall be valid lilf the next select list is published,
10 Issue of appoin(mént lelter by the competent authority for all exisling 30th Seplember

vacant posls on date.
17 Last date for joining. 31st October

B. For‘ﬂﬂing of vacancies in the cadre Grade-l in respect of fifty per cent vacancies to be fi[led
by promotion.

Sl. No. ' ' Description o Date

i Number of vacancies 1o be notified by the High Count, 31st March
Vacaricies n be caloulated including

(@) exisling vacancies,

(h) future vacancies thal may arise within one vear due ta ratiramani
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Sl. No. . : ' Description Date

¥ Receipt of judgments from the eligible officers. 30th May
477 VivaVoge, - ‘ ' 15th to 31st July
- Cilleria; '

(a} ACR forlast five years ; L a
(b} Evaluation ot judgrmients furnished- and 2
(c) - Performance in the oral Inteiview,

5 Declaration of final select listand communication to the

31st August
apoointing authority

{a8) Result may-be put on the websitg and a(sp published in the Mewspaper.

(b} Select list will be published in order of merit and should be double the
number of vacancies nolified, : :

& . lIssue of appoiniment letter b
vacant posts as.on dale.

7 Lasldale for joining

y ths compelent authorily for all existing - 30th September

_ d1st Ocleber
C. For filling of vacancles in the cadre of Grade-ll - to be
— T RS ,

Sk No.

——— e

1 Number of vacancies to be notified by-the High Court.
Vacancles lo be calculated including

{a) existing vacancies.
(b)

filled by promotion.
"Date

31stof March

_ Descriplion

future vacaricigs that may arise within one year due to retirament. -
{¢) fulure vacancies that may anse due to elevation to the High Couirt,
death or oilhgrwise; say ten per cent of the number of posis

| i
2 Putlication of ljst of eligible officers. 15th May
(@) Thelist may be puton the wabsie.

(b) Zoneof consideration shouldne 1:3 of the numbér of vacan:ies.

Reéreipt of judgmenis from the eligible officers.

30th May
- Vive Voce.

ist lo 16th

Crileda; August .

(a) ACR for last five years;
(b) Evalualion of judgments furnished; and
(c) Performance in the oraj interview.

5 Dectaration of final select list an communications lo the

15th September
appo nting authority

(a) Result may be pul on the website and also published ir the
Mewspaper.

(b)  Salect list will be published in order of merit and should be
double the number f vacancies notified. . ‘

6 Isseug of appoinlment letter by thi competent authority for all -
existing vacant posls as on dale.

7 Las! date of joining

" 30th September

» " 31st October
y direct recruitment.
Date .

D. For appointment to the posts I the cadre of Grade-ill b
‘ —
Sl Ne. '

Description
— ‘
1 Number of vacanciés to be notified by the High Court.
- Vacanties to be caloulalsd including
(8) existing vacangies.

i

~15th January

(1) fulure vacancies that may arise within one year due to
relirement, -

{c} lulure vacancies that may arise due to elevalion to |he High Court,
dealh or olherwise, say len per cent of the number of poss.

Advertisement inviting applications from eligible candidales

Last dale for receipt ol application. '

Publication-of list of eligible applicant,
List may be put on the website,

‘ st February
1st March
2nd April

.
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Sl No. KM\

Description
—_—

5 Despalch/issue; of admit ¢ards lo the sligible aypplyio'anls
Preliminary wriften examinalicn,

Datg
2nd to 30th April

15th May s
Objeclive question With multiple choice which ¢ Can be serutinized
by computer,
7 Declarahon of result of preliminary writlen examlnahon : 5th June
(a) Resull may be put on the website and also published In the
Newspaper, .
(b) The ralic of 1:10 of lhe avajlabig vacancies to the successiul
" candidales be maintained. o . .
8 Final wrilten examinalion. : ' 15th July
Subjective/Narralive . -
9 Declaralion of result of preliminary written examination. Oth August
(@) Result may be put oh the website and also published in the
Newspaper,
(DY The ratio ol 1:3 of the avallabla vacancues lo the successful
\./ candidales be maintained. ,
(c) Dates of mlerwew of the successiul cand:dates may be put
on the interriet which can be printed by thé candidates and no
separate informalion of the date of mtsrwew néed bé sent,
10 Viva Voce oo 1st to 15th
. Oclober
ikl Declaration of tinal select list and communications to the - © st November
appointing autharity: ‘ - ’ ‘

(a) Result may be’ put on the websile and also published in the
Newspaper

(b) Select list- :be published in order of meril and should be double the -
number of ; vaoancies notified. s ' ’

12 Issue of appoirtment latter by the competent atthority for all existing 1s! December
vacanl posts as ¢iv date. :
13 <Last date of joining 2nd January of
‘ ' the following
year’
' C.P. Mansai,

Seoretary to the
" Gévernment of Arunachal Pradesh,
fanagar,




